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Shri V. Radhakrishna V/s The Accountant Gensral (A:E), Ksrnataks,
To Bangalors & 2 Ors
1. Shri V. Radhakrishne : 4, The Comptroller & huditor
General of Indis
No. 51, East Anjansya Teaple Streset
haavnmg wii _ No. 10, Bahadur Shah Zafar ﬂnrg

2,

3.

Dr m.S, Nagaraja
Advocete

35 (Above Motel Swagath)
lst Main, Gandhinagar
Bangalore ~ 560 009

»/Subject H

Bangalore - S60 004

The Accountant Gesneral
(Accounts ‘& Entitlemnts)
Karnateka

Bangalors = $560 001

SENDING COPIES OF ORDER PARSSED BY THE BENCH

New Dalhi - 110 002

The Secretary

Ministry of Finance
Dsparteent of Expenditure -
New Dslhi = 110 001

Shri M, Vasudeva Rac
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 D01
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IN THE CENTRAL ADNINISTRATIVE>TRIBUNAL
- BANGALORE BENCH ¢ BANGALORE

OATED THIS THE 20TH DAY OF FEBRUARY 1989
Present s Hon'ble Shri Justice K.S. Puttsswamy ses Vice-Chairman

Hon'ble Shri L.H'a. Rego ese MEmbar (“)

APPLICATION No,84/89(F)

Shri V, Radha Krishna, _
51, East Anjaneya Temple Street,
Bangalore - 560 004, ese Applicant

(Or. M.S. Nagaraje <. Advocete)
Ve

The Accountant Ceneral,
{Accounts & Entitlement),
Karnatska, Bangalore-560 001,

The Comptroller and Auditor
General of India, .

No,10, Bhadur Shah Jaffsr Marg,
New Delhi - 110 002,

The Secretary,

Government of India,

Ministry of Finance,

(Department of Expenditure),

New Delhi -~ 110 001, ess Respondsnte

(Shri M, Vasudevz Rao .. Advocete)

This application came up For.hearing before thie Tribunal

today. Hon'ble Vice-Chairman made the following:

0 ROER

This is an application made by the applicant under Section

19 of tke Administrative Tribunals Act, 1985,

2, The facts of this cace and the guestions of .law that
’ 73
arise for determination in this case are &n all fours to

Mo NANJUNGR'SukiY ‘ANDGTHERS v, ACCOUNTANT GENERAL AND OTHERS -

i3 43 "
e

1987(3) SLI(CAT)-531, Even the fact that the respondents

have filed special leave petitions against the orders made in
Nanjunda Swamy and other cases, does not justify uec to decline

to follow the principles in Nanjundsswamy's case,




-2 -
3, For the very reascns stated in Nanjunda Swamy’s case

we make the following orders and directionss:

. 17
(i) ue declare that the applicant is entitled tor £

the revised pay scales extended by the Govern=
ment of India in its order Nn.F.S(32)-E.III/86-
Pt JI dated 12,6.1987, from l.1.1586,

(ii) we direct the respondents to fix the pay scales
of the applicanfs in‘the revised pay scales in
terms of the order made by Government of India
on 12.6,1987, from 1.1,1986 and extend 511 such

consequential monetery benefite flouing from

the same from that date.

The applicetion is disposed of in the above tsrms. But

in the circumstances of the case we direct the parties

to bear their an costs,
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